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FORM A
PUBLIC ANNOUNCEMENT

(UNDER REGULATION 6 OF THE INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
(INSOLVENCY RESOLUTION PROCESS FOR CORPORATE PERSONS) REGULATIONS, 2016)

FOR THE ATTENTION OF THE CREDITORS OF KAPASI INFRACON LLP

RELEVANT PARTICULARS

1. Name of corporate debtor KAPASI INFRACON LLP

2. Date of incorporation of corporate debtor 20/08/2019

3. Authority under which corporate debtor is Registrar of Companies (ROC) — Kanpur]
incorporated / registered

4. Corporate Identity No. / Limited Liability AAQ-2954
Identification No. of corporate debtor

5. Address of the registered office and principal | H.No. 3/4199 D Brahampuri Colony,
office (if any) of corporate debtor Near Bank Of Baroda Peper Mill Road,
Saharanpur, Saharanpur, Uttar
Pradesh, India, 247001

6. Insolvency commencement date in respect of | Date of Order: 03.04.2025.

corporate debtor
Date of Receipt of Order by IRP :

09.04.2025
7. Estimated date of closure of insolvency 30.09.2025
resolution process
3. Name and registration number of the Dr. Shravan Kumar Vishnoi
insolvency professional acting as interim
N00040/2016- 2017/10079
0. Address and e-mail of the Interim BCC Tower, 1008, 10Th Floor,
Resolution Professional, as registered with Sultanpur-Lko Road, Arjun Ganj, Nr
the Board Saheed Path, Lucknow-226002

E-mail: shravan.vishnoi@yahoo.com

KAPASI INFRACON LLP (UNDER CIRP) (LLPIN: AAQ-2954)

Regd. Off.: - H.NO. 3/4199 D BRAHAMPURI COLONY NEAR BANK OF BARODA
PAPER MILL ROAD SAHARANPUR, Uttar Pradesh, India - 247001
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(-r‘o / DR. SHRAVAN KUMAR VISHNOI

IBBI Reg. No.: IBBI/IPA-002/IP-N00040/2016-2017/10079
AFA No: AA2/10079/02/311225/203661

INTERIM RESOLUTION PROFESSIONAL (IRP) OF
KAPASI INFRACON LLP (UNDER CIRP) (LLPIN: AAQ-2954)

Correspondence Address: -BCC TOWER, 1008, 10™ Floor, Arjun Ganj, Lucknow-226002
Email: shravan.vishnoi@yahoo.com; Web: www.stalwartipe.com
Email: cirp.kapasi@outlook.com Ph. No.: -+91 9839443555

Address and e-mail to be used for

BCC Tower, 1008, 10Th Floor,

B) Details of authorized representatives are
available at:

10.
correspondence with the interim resolution | Sultanpur-Lko Road, Arjun Ganj, Nr
professional Saheed Path, Lucknow-226002
Email: cirp.kapasi@outlook.com
11. Last date for submission of claims 17.04.2025
12. | Classes of creditors, if any, under clause (b) of| Not Applicable
sub- section (6A) of section 21, ascertained by,
the interim resolution professional
13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of
creditors in a class (Three names for each
class)
14. | A) Relevant Forms and A) https://ibbi.gov.in/en/home/downl

oads

B) NA

Notice is hereby given that the National Company Law Tribunal — Allahabad Bench has ordered the
commencement of a corporate insolvency resolution process of the KAPASI INFRACON LLP on
03.04.2025.

The creditors of KAPASI INFRACON LLP are hereby called upon to submit their claims with proof on
or before 17.04.2025 to the interim resolution professional at the address mentioned against entry
No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

KAPASI INFRACON LLP (UNDER CIRP) (LLPIN: AAQ-2954)

Regd. Off.: - H.NO. 3/4199 D BRAHAMPURI COLONY NEAR BANK OF BARODA
PAPER MILL ROAD SAHARANPUR, Uttar Pradesh, India - 247001
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A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
to act as authorised representative of the class [specify class] in Form CA — Not Applicable .

Submission of false or misleading proofs of claim shall attract penalties.

For KAPASI INFRACON LLP

Dr. Shravan Kumar Vishnoi

Interim Resolution Professional

Kapasi Infracon LLP
IBBI/IPA-002/1P-N00040/2016- 2017/10079

AFA Valid till: 31% December 2025
Date: 10. 04. 2025
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FINANCIAL EXPRESS

FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTIOM OF THE CREDITORS OF KAPASI INFRACOMN LLP
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Drackir: 90042035
Piac: Licknow

SASTRA DIVISION, HEAD OFFICE,
PLOT NO. 04, SECTOR -10,
DWARKA,

NEW DELHI-110075
Dated : 19.03.2025
Notice with regard to Order of Identification Committee for
Identification of Wilful Defaulters.

To,

1. M/s Mahadev Industries (Borrower), Makhu Road, Mallanwala
Khas, Ferozepur, Punjab-152021.

2. Sh. Kulbhushan Lal Dhawan (Partner & Guarantor), Ward No.7,
Mallanwala, Distt. Ferozepur, Punjab-152021.

3. Sh. Chand Dhawan (Partner & Guarantor), Ward No.7,
Mallanwala, Distt. Ferozepur, Punjab-152021.

4. Sh. Jatinder Dhawan (Partner & Guarantor), Ward No.7,
Mallanwala, Distt. Ferozepur, Punjab-152021.

5. Sh. Vikas Kumar (Partner & Guarantor), Ward No.7, Mallanwala,
Distt. Ferozepur, Punjab-152021.

6. Sh. Ajay Kumar (Partner & Guarantor), Kamal Wala Road,
Mallanwala Khas, Ferozepur, Punjab-152021.

7. Sh. Mangat Ram (Guarantor), Kamal Wala Road, Mallanwala
Khas, Ferozepur, Punjab-152021.

8. Smt.Indu Bala (Guarantor), Mallanwala, District Ferozepur,
Punjab-152021.

9. Smt. Geetu Dhawan (Guarantor), Kamal Wala Road, Mallanwala
Khas, Ferozepur, Punjab-15202.

10. Smt. Usha Rani (Guarantor), Near Gur Mandi, Kotkapura,
Faridkot, Punjab-151204.

11. Smt. Saveena Rani (Guarantor), Near Gur Mandi, Kotkapura,
Faridkot, Punjab-151204.

Sir/ Madam,

Reg: Order dated 19.03.2025 of the Bank's Identification
Committee for Identification of Wilful Defaulters passed in its
meeting held on 18.03.2025 at PNB, Corporate Office, New Delhi
in the account of M/S Mahadev Industries.

The Identification Committee in its meeting dated 18.03.2025 has
identified you as wilful defaulter on the grounds mentioned in order
dated 19.03.2025.

The order dated 19.03.2025 which was sent to you by Registered
post at the above-mentioned address(es) has/have been returned
unserved.

You have the option to submit your written representation against the
order dated 19.03.2025 of the Identification Committee to the Review
Committee headed by Executive Director of the Bank, within 15 days
from the date of publication of this notice, at the following address:
Punjab National Bank, SASTRA Division, Corporate Office, 3" Floor,
PlotNo. 4, Sector 10, Dwarka, New Delhi, PIN: 110075.

You may further note that the complete copy of the order dated
19.03.2025 is available in the office of Circle SASTRA Centre, Moga
1 Floor of Punjab National Bank, Pratap Road , Partap Road, Moga,
Punjab which you may collect, if you so desire.

punjab national bank

... the name you can BANK upon!

Sd/-
Authorized Signatory

SERVING CUSTOMER WITH A SMILE

NORTHERN RAILWAY

Corrigendum in April-2025 Auction Programme of Morthern Rallway

Mo, 117-8/Sale/ Auction Programme/2025-26 Dated 08.04.2025
Extra daies of the auction programme for the manth of Apnl - 2025 will be a3 under;

ar. Division Cancelled date for Mew date for
Mo e-guction e-auction
1 SrOMBIUME 05591 -24 13141 1404 2025 16,04, 2025
& Sr. DMMLKG B522-2234 754 1404 20825 1604, 2025

& other auction dates, auction times, and ferms & conditions advised esarlier will
remain same. For further details regarding e-aucton please visit Radway wehsite

WWwW.ireps gov.in 10752025

TIMES FINVEST & COMMERCE LIMITED

CIN: U65921CH1982PLC005050
ADDRESS: SCO 98-99, Sub City Centre, Sector-34, Chandigarh-160022

INC-25A
NOTICE
Before the Regional Director, Ministry of Corporate Affairs Northern Region

In the matter of the Companies Act, 2013, Section 14 of Companies Act, 2013
and Rule 41 of the Companies (Incorporation) Rules, 2014
AND
In the matter of Times Finvest & commerce Limited having its registered office at SCO
98-99, Sub City Centre, Sector-34, Chandigarh-160022, Applicant
Notice is hereby given to the general public that the company intending to make an
application to the Central Government under section 14 of the Companies Act, 2013
read with aforesaid rules and is desirous of converting into a Private Limited Company
interms of the special resolution passed at the Extra Ordinary General Meeting held on
02.04.2025 to enable the company to give effect for such conversion.
Any person whose interest is likely to be affected by the proposed change/status of
the company may deliver or cause to be delivered or send by registered post of his
objections supported by an affidavit stating the nature of his interest and grounds of
opposition to the concerned Regional Director, Chandigarh within fourteen days from
the date of publication of this notice with a copy to the applicant company at its
registered office atthe address mentioned below.

Date: 09.04.2025
Place: Chandigarh

For and on behalf of the Applicant
Satinder Kumar Bhalla
Director, DIN: 00486381

Address of Registered Office: SCO 98-99, Sub City Centre, Sector-34, Chandigarh-160022

TATA CAPITAL LIMITED

TATA Reod. Office: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013.

DEMAND NOTICE
Under Section 13 (2) of the Securitisation and Reconstruction of Financial

Assets and Enforcement of Security Interest Act, 2002 ("Act”) read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 ("Rules”).

/W

Ta,

1. KZlnfra

Through lis Prop. Karan Yerma

Sanani Vihar C 299 Rajni Khand Shasada Nagar Seclor 7
Lucknow LHtar Pradesh PN Code - 236002

Z. Shailender Kaur

Through Its Prop, Karan Verma

Sanani ViharC 299 Rajni Khand Sharada Nagar Sector 7
Lucknow LHtas Pradesh PIW Code - 226002

Dear Sw/Madam,
This is o Inform that Tata Capital Lid.(TCL) s @ non-banking finance company and
incorporated under the provisions of the Comganies Act, 1056 and having ils registerad
office at Peninsula Business Park, Tower A, 11th Floor. Ganpatrao Kadam Marg, Lower
Parel, Mumbai- 400013 and a branch office amaongst ather places at Mew Delki [("Branch”).
That vide Orders dated 24.11 2023, the Mational Company Law Tribenal (NCLT) Mumbai
has duly sanchoned the Scheme of Amangement between Tata Capital Fmancial Services
Limited ["TCF3L") and Tata Cleamtech Capital Limied (“TCCL") as fransferors and Tata
Capital Limited {"TCL") ‘as transferee under the provisions of Sections 23050 232 read with
Section 56 and other applicable provisions of the Companies Act, 2013 ("said Schame”). In
terms thereof, TCFSL and TCCL {Transferor Companies) along with its underiaking have
merged with TCL, 85 a going concem, ingethar with all the propertes, assets, assets, fghts,
benedits, nterest, duties, obligations, liabisties, confracts. agreements, securities atc. wa,
01.01.2024_ In pursuance of the said Order and the. Scheme, all the facility documenis
expiuted by TCFSL and all outstanding in raspect theraof stood transferred to Apphican
Comgany and thus the TCL is enfiled to claim the same from the [Borrowers/Co-Baomowess]
in terms thereol,
A sum of Rs.768.70,454 - (Rupees Seventy 3ix Lakhs Sevanty Thousand Four Hundred
Ninety Four Only} as on 08.04.2025 15 due 1o the Tata Capital Lid. (hereinafier referred as
“TCL") vide Loan Account Mos, Loan Accounl No TCFCEQIATODD011156818 alongwith
interest under the Home Equity (LAF]) loan grantad 1o youw by TCL. Despite of our repeated
requests, you have not paid any amount towards the amount oulstanding n Your account
which has bean classified as N P AAccount on 01.08 2022 As per RBI guidelines pursuant o
your defaultin repaying TCL's duss, Myself, exercising the powers of the Authorized Officer
of the Tala Capital Lid, in pursuance lo the provisions of the Secunlisation and
Reconstruction of Financial Aszals and Enforcemant of Security Interest Act, 2002 had
msued 4 Demand Nobice dated 048,04, 2025 under Section 13 (2} of the aforementioned Act
calling upon you ko discharge the said debt amounting Rs.78, 70,454 /~with futura intarests
and costs within 60 days of the notice, failing which the TCL shall exercise all or any of the
rights delailed under Section 13(4) of the Act including enforcement of the security intenssl
craatad by you infavour of the TCL ovar the aszeis dezcribed balow.

SCHEDULE - A
VEHICLE-1: Loanno TCFCEQ347000011156818
Asset Category: EXCAVATOR
Manufacturer; JCB INDIALTD. - CEQ
Asset Model: JCB JS 205 NXT
Engine Number; B4854381
Chassis Number: PUNJD20ALM 3032240
With a view fo ensure efficacious service of the Demand Motice dated 08.04.2025 we are
heretyy effacting service of the sald Notice vide the presant publication, You are haraby
called upon under Section 13(2) of the above Act fo dizchange the above-mentioned Eabity
within 60 days of this notice failing which the TCL will be exsrcising all or any of the nighls
under Section 13(4) of the above Act, You are alsa pul 1o nolice that as per terms of Section
1313} of the above Act, you shall not transfer by sale, lease or otherwise the aforesasd
secured assels
Place: Lucknow (UP)
Date: 08.04.2025

SERVING CUSTOMERS WITH ASMILE

Tata Capital Lid.

PUBLIC NOTICE

Principal Chief Materials Manager, Morthern Raihway, Mew Delhi-110001, for and

on behalf of the Prasident of India, invites e-tanders through e-procurement

systam for supply of the following items:-

5. | Tendear Brief Description Hy. Closing

M| Mo, Data

01 [ 19250321 | PINION SHAFT 21 TEETH FOR WAG-0 532 NOS |05-05-25

02 | 07240098 |KIT FOR KNORRE BREMZE MAKES 1427 SET |05-D5-25
DISTRIBUTOR VALVE

03 | 0724135641 CUSHION FOR TRANSVERSE MIDDLE | 16740 NOS | 06-05-25
BERTH

04 | 16253350 |ELEMEMNT ENGIME AlR FILTER 1707 NOS | 07-05-25

05 [19250708 | ALUMINIUM IMPELLER FOR OIL ZI56 HOS |12-D5-25
COOLING BLOWER

D6 | 07241087 | HELICAL SPRING FOR BOGIE 181 SET 13-03=25

07 | 09252218 |BRAKE CYLINDER 355 MK TEI NOE | 24-DB-25

NOTE -1. Vendors may visit the IREPS website i.e. www.ireps.gov.in ’

for details. 2. No Manual offer will be entertained. g

Tender Notiee NO. 032025-2026 Dated : 09,04 2025 1078/2025 Ol .

®

charges applicable

THURSDAY, APRIL 10, 2025

21

(ORDER 5 RULE 1 & 5)
IN THE COURT OF HON'BLE CIVIL JUDGE, JUNIOR DIVISION,

DISTRICT COURTS, GAUTAM BUDDHA NAGAR, U.P.

Civil Suit No. 695/2021
Canara Bank, a body corporate constituted under the banking Companies (Acquisition &
Transfer of Undertaking) Act, 1970 and as per scheme of amalgamation dt. 04.03.2020
having its Head Office at 112, J.C. Road, Bengaluru - 560002, Karnataka State and
amongst others a branch office at Sector-61, Noida Branch, District- Gautam Budh
Nagar, U.P. through B.K. Gupta, Divisional Manager, Canara Bank, Regional Office,

Noida, District- Gautam Budh Nagar U.P. AadharNo. 39161097 2729  ...Plaintiff Bank
VERSUS
1. Smt. Lalita Sharma W/o Mukesh Kumar, aged about 46 years, R/o A-127, Gali No.
08, Near Sai Chowk, Madhu Vihar, Shakarpur, East Delhi-110 092.
2. Pritam Singh S/o Manvir Singh, R/o Plot No. 19 G/2nd E, Kalpana Vaishali,
Ghaziabad, Tehsil- Ghaziabad, District- Ghaziabad, U.P. ...Defendants
WHEREAS Plaintiff has instituted a suit for recovery of Rs. 2,78,453/- against you, you are
hereby summoned to appear in this court in person, or by a pleader duly instructed (and
able to answer all material questions relating to suit, or who shall be accompanied by some
persons; able to answer all such questions, on 25th day of April, 2025, at 10.00 O'clock in
the morning, to answer the claim; and as the day fixed for your appearance is appointed for
the final disposed of the suit. you must be prepared to produce on the day all the witnesses
upon whose evidence and all the documents upon which you intend to reply in support of
your defense.
Take notice that, in default of your appear on the day before mentioned, the suit will be
heard and determined in your absence.
Given under my hand and the seal of the Court, this 28th day of February, 2025.
4, MUNSIRM/READER

DESCRIPTION OF THE PROPERTY

Land comprised in Khata No. 23, Khatoni No. 37, Khasra No. 224, total land measuring 0-12-45 Hects. to the
extent of 192/1245 share area measuring 0-01-92 Hects situated in Mohal Khanyara Khas Moza Khanyara,
Tehsil Dharamshala, Distt. Kangra (HP) vide jamabandi for the year 2010-2011

THE KANGRA CENTRAL CO-OP BANK LTD.

BRANCH OFFICE: YOL CAMP DISTT. KANGRA (HP) PH. NO. 01892-235848

POSSESSION NOTICE

Whereas, The undersigned being the Authorised Officer of The Kangra Central Co-Op Bank Ltd. B.O. Yol
Camp Distt. Kangra (HP) under Securitisation And Reconstruction of Financial Asset And Enforcement of
Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Rule 9 of Security
Interest (Enforcement) Rules 2002, issued a Demand Notice dated 10.11.2023 calling upon the borrower(s) Sh.
Krishan Dutt S/o Sh. Shammi Ram Ward No. 11, VPO Khanyara, Tehsil Dharamshala, Distt. Kangra (HP) and
Guarantor(s) 1. Sh. Brahm Dutt S/o Sh. Shammmi Chand, VPO Khanyara, Tehsil Dharamshala, Distt.
Kangra (HP) 2. Smt. Manju Bala W/o Sh. Krishan Dutt VPO Khanyara, Tehsil Dharamshala, Distt. Kangra
(HP) to repay the amount mentioned in the notice being Rs. 8,58,854/- (Rupees Eight Lac Fifty Eight
Thousand Eight Hundred Fifty Four Only) With Further interest w.e.f. 01.11.2023 at the agreed rate and
otherexpenses and charges applicable within the 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and public in general, that
the undersigned has taken possession of the property described herein below in exercise of powers conferred
on him/her under section 13(4) of the said Act read with Rule 9 of the said Rule on this 7th day of APRIL 2025.
The borrower in particular and public in general are hereby cautioned not to deal with the property and any
dealing with the property will be subject the charge of The Kangra Central Co-Op. Bank Ltd. B.O. Yol Camp
Distt. Kangra (H.P.) for an amount of Rs. 8,58,854/- (Rupees Eight Lac Fifty Eight Thousand Eight
Hundred Fifty Four Only) With Further interest w.e.f. 01.11.2023 at the agreed rate and other expenses and

Date: 09.04.2025
Place: Yol Camp

Authorised Officer,
The Kangra Central Co-Op Bank Ltd.

punjab national bank

E-AUCTION
NOTICE

... the name you can BANK upon!

Branch Office: Jakhal Teh Tohana Distt Fatehabad, Mail id : bo122310@pnb.co.in

Auction Ref No. 29APR/Jakhal/2025-2026

Date:09.04.2025

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with provison to Rule 8 (8) of the Secunty Interest (Enforcement) Rules, 2002.

MNotice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable
property mortgaged/charged to the Secured Creditor, the constructive/physicall symbolic possession of which has been taken by the
Authorised Officer of the Bank/ Secured Craditor, will be sold on “As is whera is”, "As is what is”, and “Whatever there is” on the date as
mentioned in the lable herein below, for recovery of its dues due to the Bank! Secured Creditor from the respective borrower (5) and
guarantor (s). The reserve price and the earnest money deposit will be as mentioned in the table below against the respective properties.

( SsCHEDULE OF THE SECURED ASSETS )

Description of the Movahla/
Immovable Properties
Mortgaged/ Owner's Name
(mortgagers of property(ies))

Name of the Branch,

Sr Mame of the Account,

Mo.| MName & addresses of the
Borrower/Guarantors Account

1. PNBE Branch Office :
Jakhal (122310}

{1). Mr. Balvinder Goyal So

Mohar Chand, (2). Anuradha

Wio Balvinder Goyal, (3).

Nohar Chand 5S/o Ronak

Ram (Now Expired) Rio

measuring 80.45 yds

23.04,2015) situaled at streel
kali mata mandir Jakhal
Mandi the Tohana Distt

Residential house area|A)15.12.2022

(transfer deed 63 dated|to 30.11.2022) + Future Interest +

Fatahabad in the name of [ D)SYMBOLIC POSSESSION

A) DL OfDemand ot s 52 ofSARFAESIACT 202 | AReserve Price [ | etals ofthe
n Rs. _ encumbrances

B) ﬂ-utsl.and!ng amount as on 30.11.2022 BEMD (iast date of | Time of | known to the
C} Possession Date uis 13H4) Flf SARFAESI ACT 202 [iﬂp'ﬂﬁi*'ﬂf E.ﬂﬂ] E-Auction gacirnad
0 Nature of Possession SymbokciPhysicalConstructive | C)Bid Incroase Amount | cregiors

A. Rs.25.64,100/- | 29042025
B)Rs. 980481 86/- (Including interestup 11:004M
Charges and Less recovery if any as on 26 UEI;.’ o095 | with Known
30:11.2022 ' unlimited
C)26,06.2023 enttension of

C. Rs, 10,000 [ 10 minutes

Street Kali Mata mandir,
Jakhal Mandi 125133.
(1). Balwinder Goyal 3/o

Nohar Chand, (2). Anuradha | 2010-211 mutation no, 7439

Balvinder Goyal S/o Mohar Chand , surrounded as East - Subhash Chand West : Seema ect. North Darshan
Kumar , South Straat comprising in khewat no, 183 khatoni no. 460 to 461 vide transfer deed vasika no. 63 dated
23.04. 2015 registered in the office of Sub Registrar Jakhal, District Fatehabad as per jamabandi for the year

Mandi 125133,

W/a Balwinder Goyal, (3). Nohar Chand S/o Ronak Ram (Now Expired), (4). Mukesh S/o Nohar Chand | Legal Heir of Nohar Chand), (5). Ramesh
S/o Mohar Chand (Lehal Heir of Mohar Chand), (). Usha W/o Mohar Chand (Legal Heir of Nohar Chand), Rf/o Street Kali Mata mandir, Jakhal

condilions

Date : 09.04,2025
Place : Sirsa

TERMS AND CONDITIONS
The sale shall ba subjact to the Terms & Conditions prescribed in the Security Interest (Enforcament) Rules 2002 and tothe following further

1. The properties are being sold on “AS 1S WHERE 1S BASIS" and "AS IS WHAT IS BASIS" and “WHATEVER THERE IS BASIS",

2. The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of the information of the Authorised Officer,
but the Authorised Officer shall not be answerable for any emmor, misstatement or omission in this proclamation,

3. The Sale will be done by the undersigned through e-auction platform provided: at the Website https:/lebkray.in, hitps://baanknet.com on
29.04.202511:00AM to 03:00 PM with unlimited extension of 10 minutes

4. For detailed term and conditionz of the sale, please refer https:/lebkray.in, https:lfbaanknet.com & www.pnbindia.in

STATUTORY 15 DAYS SALE NOTICE UNDER RULE &(6) OF THE SARFAESI ACT, 2002

Authorized Officer, Punjab National Bank
Secured Creditor

Classifieds

My client, Gyan Kaur w/o Raju
Singh r/o House No. - 48,
Ground Floor, JJ Colony, Sector-
26, Rohini City, Delhi-110042
has disowned Gornal Singh (real
Son) age 26 and his family with
her family and from her all
assets and properties movable/
unmovable and severed all
relations with them.

Bharat Kumar (Advocate)
Enrll No. D/1705/2019

PERSONAL

I, Moni D/o,Ram Bahadur
R/0,B-14, T-Huts,Chuna-
Bhatti, Kirti-Nagar, New
Delhi-110015,that name of
my father and my mother
have been wrongly-written
as Samay Bahdur and
Radha in my all educational
documents.The actual
name of my father and

PUBLIC NOTICE

H{}F HDFC BANK

We understand your world

E-AUCTION SALE NOTICE

Name of the Borrower
& Guarantors

Name of the

Head Office: HDFC Bank Housa, Sonapatl Bapal Marg, Lower Paral (West), Mumbal - 400 013
Regional Office: HOFC Bank Lid: Dept For Spacial Dparatons, Ground Floor, Gulab Bhawan, 8, Bahadur Shah Zafar Marg, New Daihi 110002
Authorised Office at: HDFC Bank Ltd. Deptt For Special Operations, Shop Mo, 2 & 3, Sector Mo, 3, Channi Himmat Jammu. 180015

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of immovable properties mortgaged to Bank under Securitization and Reconstruction of Financial assets and Enforcement of Security Interest Act, 2002 read with provisoto
Rule 8({6) of the Security Interast (Enforcement) Rule, 2002.
Motice is hereby given (o the public in general and in particular 10 the Borrower(s VMorigagor(s)/Guaranior(s) that, the Authorized Officer(s) of HDFC BANK LTD. had taken physical possession of the following
propertylies mentionad, pursuant to demand raised vide notice(s ) issued under Sec 13(2) of the Secuntization and Reconstruction of Financial Assets and Enforcement of Sacurity Interest Act, 2002 in the following loan
accounts with right to sell the sameon "AS ISWHERE IS, AS IS WHAT IS, WHATEVER IS THERE IS AND WITHOUT RECOURSE BASIS™ forrealization of Bank's dues plus interest as detailled hereunder and whereas
consequent upon failure to repay the dues, the undersigned in exercise of power conferred under Section 13(4) of the said Act read with Rule B of the said Rules proposes to realize the Bank's dues by sale of the said
propeartylies. The sale of the below-mentioned Properties shall be conducted by way of E-Auction through Web Portal: hitps://www.bankeauctions.com

DESCRIPTION OF IMMOVABLE PROPERTIES
Amount as per

Demand Notice & Date of

Details of

E-AUCTION SALE NOTICE

MName of
Authorisod

Last Date for
Roceipt

Datel Time Reserve Price

mother are Ram Bahadur My Clients Ran Singh Saini S/0 dranch Demand Notice property/ies Inspection of of Bid Form | EMD__| Officer/Phone
and Arati. Yadram Saini R/o Plot No- 146 & Account of the propany Date & Time | E-Auction | = "cun | Bid Increase Amt| No. / Email id
B, Lokesh Park, Near Gauri - u P . Bl )
0040783543-4 . . 1, HOFC Bank Ltd. Amritsar vs | Borrower- Mis Friends Sales Corporation, A propnetorship firm ol M, Viay Rs 107,00,054- as par 1) Al Part and Parcal of Proparty Privale Plod No. 16 Rs 57.30,000/- '
I,Manju w/o-Sandeep New Dglh'l'l 11|00.43’ havg & M Dieash Asscclatss and Mis Dinesh Assoctates, A Prapristorship Fimm of Mr Dinesh Anguraf S/o Mr. | Frisnds Sales Corporation | 15 g52115, 3764836 measuing 110 + 13096 = |  From 11.00 AM upto Rs. 5,70,000/- 8786810101
Mann,R/0 H.No-440,Sector- zfsvoev;ﬁed atheirre gglnonRSakigh esh Assoc Vijay Kumar having address of Gurbax Nogar, Chabal Rand, Amritear Pin: 143000, | and Rs. 04,64,782)- a8 per | 240 14 Ehw Vards shuaind ot Amitesr Urban | 17:00 am to 12.00 8 PM Rs 1.00.000)- Email ID-
6,Bahadurgarh, Jhajjar, Kumar Saini from their all Worigagers and Guarandors: Mr. Vijay Kumar Si Mr Koriar Chand (Propralon, Morgager and Guarankor) having place Notice dated 24-07-2023 in Circle Mo. 108 Abadi Gurbay Magar Takail and [is to 12:00 noon i 1 Sotish bharchwaj
Hﬁryan3-124507,haVe . movable-immovable properties o Businass ol c'a Wi Fronds Salim ::LTFI:I'IJ|I:I'1 Crta HII;I.'-I'.':hHhI'Il Road, Ammesar Fin: 143001 Dinesh Assoclates. il Ameilsar ownaed By Sh, Vi Kurmar Sip Sh noon @hdtcbani oom
ga?]?geermnﬂ;%gﬁ?ye to Manju due to their misconduct. My Also ot H.No. 56-6, Gurbax Nagae, Chabal Road, Amrsar Pin: 143001 Kartar Chand &amp; Suman Kumar Wio Sh. Vijay 00,0000/
0040763537-0 clionts shal not be responsible | { nio at Priate Piot No. 40-C sl al Anisar sban Creo No, 108 Vilaga Dhapai Tohsl and Distict Arlsar 143001 Kuma¢, Boundaries- East- H.No. 58, Wesl- Steat & |14 05 2025 | 16,05.2025 | 14,05.2025 T {Mr. Satish Bhardwaj
S - Harnérayan (Advocate) Wr. Dinesh Angural Sdo Mr. Vijay Kumar (Progmator, Morigagor and Guarantor). business af oo Mis Dinesh Associates, Gurbax Nagar, Chabal Road Coat. North- H.No. B H':"Jnlh Eﬂ“r_" From 11.00 AM upto Rs.10,00,000/- 9?953_1 0101
'-I\S/Ia"desp SI-/|OI\]A“£:-:4%I gght Enrl. No.-1713/5 Amrtsar Pin; 143001 Also at H No. 53-8, Gurbax Nagar, Chabal Road, Amrisar Pin; 143001 iﬂ L‘:ﬂ‘ﬂ“rF*“T'iTJ I.I.TTE;::T;I;?IJ‘: 11:00 am | to 12.00 B PM Rs.1.00,000/- Email ID-
6 ann R/0,H.No-440,Sector- Also o Privabe Piot No. 40-C siuated ul Amrsar Urban Circle Ma, 108 Yilage Dhapal Tetell and District Amntsar - 143001 neasing 155 'IWT{L L Inf.l’l -5-:;JI1I1'I "l'ull:lljr.:uullndlj to 12:00 neon Satish bhardwa
B,ahadurgarh,Jhajjar,Haryan PUBLIC NOTICE Mrs Suman Kumart Wio Mr Viay Kumar {Guarantor and Morigager having acdress at H.No. 56-8, Gurbiax Nagar, Chabal Road. Ameftsar Fin at Amvitsar Urban Crcle Mo, 108 Vilage Dhagai it IR SO
a-124507,have changed my % Is. for gereral infarmation that We, 143001, Ws Dinesh Associates (Croup Firm and Guararkar)- A Propristorship Fem of Mr, Cimash Angural, Gurtax Nagar, Chabal Road. Amrtsar Pinc | Thai and District Aenritsar ownod by Sh. Vijay Kumar SJo Sh Kartar Chand Samp: b, Dinesh Angural Sio 5, Viiay Kumae, Boundanes- East: Plol No. 45-A. Wesl- Plol Na, 45.0
name to Sandeep Mann Amir Chand 5/o Shri Babu Lal & Smt. 143001 Nerth- Rond. South- Cfher Proparty
permanently. M Dest Wil Shel Amir Chand bath 2 HOFC Bank Lid. Amri Mis Rashil EHIHFFI'"H IENT‘DWHFW h s @ Prannebarshin F (L1 8, | Rs, 449599618 (R All Parl ared Parcel of P Kh hu [ Rs 46 00.000
Rfa 122, Shakur Pux, Delhi-130034 - ank Lid. Amridsar § hEs . rough i @ Fropesamsiip Himm al L1 SR, | WS, 84,83,99, 10 {NUpRES i el of Froparty Khana Shuman Oid ,00.000/-
0040783537-8 | - that their Som b tarch o | % MisRashit Enterprises - | Ramesh Kumar being representod by his lgal heieMr, Rasht Arorn Kumat haring s | Forty Four Lakis Minety | No. 46747863 Min Aamp: No. £308-3 Min & | 14 09 2025 16.05.2025 | 14.05.2025 o 4 60,000/ VY. Satsh Bharavey
not behaving well with my Clients, (Barrower]- a Proprieforship | place of business of 430, Bazar Guran, Majth Mand, Amritsar Finc 143001 Five Thousand Nine Hun- | 25838 Min Siluabed &l Bazar Guiran Wala Naar From 2:00 | 11.00AM | upto 08.00 3. §,0U, ¥ are6a10101
I.herF-"n:-re_ my clients a:qurﬂ‘mntefc_ Firm of Lt 5h. Ramesh Kumat | wr. Rashit Arora Sko <Lt Sh, Ramsesh Arora (Class 1 lagl Halr and guasantar| drld Ninety Eight and Akali Markst, Tosi & District Amvitsar owned by Lt pm o 12.00 PM Rs.1,00,000/- Emall 1D-
-'1'5'3*'-'39? & EE'-‘?:'Eﬂ al TEFJ"EF'EI with :"“ﬂ-"m:'r b'l':'“":ﬂ“' Busimess address: Cio M's Rashil Enberprives, Bazar Gujran, Maith Mandi, Amritsar Eﬂﬁu:ﬂi”ﬁn““'u“‘ : Sh, Ramesh Kumar S/ Radhe Sham, Area- 82 5¢. | t0 3:00 pm noon Sitish bhardwiy
e, They will hawe no rght n £1F [, Kas rora K e 100 B i i Pin: 143 gether Ie HbEres El "
PSSy ol sy ST oo movable and immoneable propertes of| | having s place ofbusiness at [ | neslence Addmss: o, B4, Basant Avene, Amrtsar Fn 183001) 4 roon trom the dato of P SN S N L Prdichuns.com
et Rt Bt s S my chent. Whosoever deals with them, | | 430, Bazar Gujran, Majit the said notice vide natice | "'°Pt. Wesl- ST M Uppa' Rorlh- Shn Satey
[Rense sty b Sarare Baras ﬂ' shall do 50 at his fher own risk Mandi, Amsitsar Pin: 143001, dated 24 09 2021 Baldey Ray. South- Doar Tewards general passage
sl Al hafod Eefeal siraperd) LIfg) & Livn 30|
PO Shmte N i ol e PARVEEN KUMAR (Advacate)| | TERMS & CONDITIONS: 1. The e-Auction & baing hek on "AS 15 WHERE 15, AS 1S WHAT 15, WHATEVER 15 THERE 1S AND WITHOUT RECOURSE BASIS'
ki glopempy B Mhatinnr Bl J:1i105, 1. Colony, Waarpun DeheS2 | 9 The interested bidders shall submit thelr EMD details and documents through Web Portal: https:I'www.bankeauctions.com (the ser ID Kamp; Password can be obtained free of cost by registering name with https:www bankeauctions.com) through Login I 8amp: Password. The EMD shall be payabie

TREECEM, Sradtnd i Ao of Wiigl Shubw Pat iy
T Abwich o (hal WD 1, Sl Nan %"1' Enin, [y h!
wd Poogeity B covrmad By Sipl Geafemen Sl ki |
Fabal Dinbaba] Chitah 750 D6 2377 Dy R Do iy, 1103 1
Wl Ma. 1I56 Frade Ho 193 mldd W SRR |

through NEFT | RTGS in the following Account: 5TS00000004261, Name of the Account : DFS0 TRANSITORY ACCOUNT, Name of the Beneficiary | HOFC BANK LTD., IFSC Code : HDFCO000240 or through Demand Draft drawn in favour of OFS0 TRANSITORY ACCOUNT - 5TS00000804261 latest by the date and
time menticned in the table above. Please note that the Cheques shall not be sccepled as EMD amount.

3. To the best of knowladge and riomation of the Authorizad Officer, there is no ancumirance |, shalulory duss Bke proparty taxes, sociely duss elc &s per BanksB838:s racord on the property. Tha Bank however shall nol be rasponsible for any presentpastfuture outstanding non-statutory dues /statulory duesiancumbrancas!tas
amears, if any, Tha inlending bidders should make Sheir can independend inquines regarding the encumbrances, e of properylies Samp; to inspect Bamgp; satisfy themsahves. Propery can be inspecied stricy on the shove mentionsd date and fime. The Bank shall not undertake any responsibiity to procue any permisson/Ticence,

“"IMPORTANT™

Whilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify

Ehasdars, Duly, avesiiiad by Smil. Prarn Komar
iabgicradia Ariavid 0 di T sead pripedty” e |
| ¥ Papsaca mgardieg Ba progerty Wil ndia E!l?l'!
| Haaw Fitinde Camdsation Livitid, Asd Criging .=.-Il|
| Dl D 11 /25 2000 160 ey i Bl D M 1T, ol |

[ M. 755, Pogw Mo 2210 20 18 BRI T4 Bhalekirs | its contents. The Indian i "

'-:l_‘,.*:,."‘_-.l.[:,l:. |.:.:I:II:=:I:| h:';r.L'll ;.:::.:115 Express (P) lelted cannot NOC e in r&sl}ﬁ:tl:d Mﬁl offerad for sale,

it Yere et et el Sﬁrﬁi'ﬁt;ei%??ﬁﬂﬁﬁéii‘ﬁ 4, The prospextive bidder/auction purchaser should take cogrizance of all the Bigation with respect to the proparty in auction including Securiization Application, if any fied before Debt Recovery Tribunal or any ofher court. He should inguire 3l the case with respect to the property in auction, ndependently and take cognzance of i
AL LU L R i )| damage incurred as a result of prior o submisson of bid,

o i s ke I o | transactions with cormnpanies, | | 5 |ty in any ardar/direcion passad by Court Tribunal, stalitory suthorlty, poveemement agencies, sustion or sale need 15 be eancelad and Aulherizad Officer hav to refundiretuem M sale procseds or EMD), in such tase o interast er compansation shall ba given, I any loss is caused, dus to any Il caseiaction by the auction pur
gt kg b colv gl ol associations or individuals J any J | ] W, et & ' f | | fiven, | amy hoes | ta.any lag prlr-
{abp nitum whitszeme i) tnesect 0! Fo sbove | advertising inits newspapers | | chaser or succasshul bidder agams! the Authorized Officer or the Bank with respact io fis auclion'sale in such case ey will indemmity the Authorzed Officar or the Bank io tha extent of loss incuered to il

Progusty of By et Farad, cir s thow phgrban |
dih Wea! Jifafunilidy vakidns A [Sd¥a |.u!l|:u:
|l T e o, D s o gakiomlioe of Ehag 1ofice, |
Lt i, o s b i Ehaad s ] Proysiti|

or Publications. We therefore
recommend that readers
Lk riy make necessary inquiries
|r IJFIIIr..."-.'H !:-:'.'1':-"': AT, banal, of e, before sending any monies
ST A, Gahl Viemani (A4 | or entering into any
Mo, 5T, Korkardooma Courl, Dtk . .
Mob; FI0BSI540T, DRI, C1143045457 | agreements with advertisers
; or otherwise acting on an
advertisement in any
manner whatsoever.

fi, The intended bidders who have deposited the EMD and require assistance in creating Login 1D &amp; Password, uploading data, submitting bid, training on e-bidding process elc., may contact our service provider Mis. C1 India Pvt. Lid,, Plot No 301, Gulf Petro Chem Building, Udyog Vihar, Phase 2, Gungaon,
Helpiine No's: 0124-430202071/22723724, Mr Mithalesh Kumar Maobile: 07080804466, Help Line e-mail Il supportiibankeauctions.com and for any properfy refated query may contact the Authorized officer 2s mentioned above in office hours during the working days. (10 AM to 3 PM)
7. Tha highest bid shall be subject fo-approval of HOFC Bank Limited. Authorized Oficer resarves e right fo acoept! refect af or any of e oflers' bids so recefved, or canced the suction/sale withouf assgning any reasons whatsoever, Hs decsion shall be final & binding

B, (FOR DETAILED TERM AND CONDITIONS PLEASE REFER TO OUR WEBSITE www.hdfchank.com and www.bankeauctions.com)
Date: 09-04-2025
Place: Jammu

HOFC BANK
Authorsod COfficer

financialexp.epaprin Lucknow
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